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ORDER

Leamed counsel for the appellant is present and leamed Deputy Registrar

ies is also present. From the record of this Tribunal it is seen that

affidavit has been filed seeking for filing additional documents vide

No. 28712018 dated 06.09.2018. Since the reply of the ROC has been filed

prior the filing of the additional affidavit by the appellant, let, ROC title its

to this additional document which has been filed by the appellanr, if any

this purpose ten days' time is granted.

Further at the request of leamed counsel for the appellant, even though

comply with the procedure astax has already been served in order to



normally required to be done upon the directions of this

notice may be ordered to the office of income tax

jurisdiction office, where the assessment file of the

taken by the appellant. Let notice be given within a peric

today. Post the matter on27.09.201g.
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